Statutory Resolution
and the Consumer
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Protection Amdt,
Bill, 1993
STATEMENT BY MINISTER
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Circumtances which mpecessitated imme-
diate promulgation of th; con umer
Protection (Amendment) Ordinance,

1993.

THE MINISTER OF CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI A. K.
ANTONY): Sir, I beg to lay on the Table
of the House a statement explaining the
reasons for promulgating the Consumer
Protection (Amendment) Ordinance, 1993.

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
CONSUMER PROTECTION (AM-
ENDMENT) ORDINANCE, 1993.

. THE CONSUMER PROTECTION
(AMENDMENT) BILL, 1993.
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